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Elxtion of Jennly  peaker

In pursuance of Rul‘e'B _of ~h» ules of Procedure and
Conduct of Business in the Leyislative Assemblv of the
‘National Capital Territory of Delhi, the Speaker has been
‘ Pleased to fix the .17th Decemder, 1993, for holding the
election to the office of the béputy Speake;_of‘the
Legislative Assembly of the Na:ional Caﬁital'Territory
‘of .Delhi, :

(2)  In this connection, attention of Members is invited
to sub=-rules (2), .(3) and (4) of Rule 8 of the Mmles of
Procedure éﬁdﬁ-fbhduct of "Business in the Legislative
Assembly of the National Capital Territory of Delhi which
are reproduced below:-

"(2) At any time before noon on the day preceding
the date so fixed, any member may ngive notice in
writing, addressed to the Secretzry, of a motion
that another aember he chosen as the Deputy Speaker
of the Huse and the notice ghall be seconded by a
third member an? shall e accomdanied by a statement
Yy the member whose name i- Pioposad in the notice
that he is willing to serve =g Deputy Speaker, if
elected

Provided that a mem»er =hall not propose * his
own name, or second a rmotion Proposiny his own name,
Of Dropose or s2cond more than one motion.

(3) A memder in whose name a motion stands on the
list of Husiness shall, unless he states that he
does not wish to move the motion, move the motion
when called upon to do so. In either case he shall
confine himself to a mere statement to the effect
that he moves the motion or that he does not intend
to move the motion.
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" (4) The motions which have een moved and duly
seconded shall bMe ‘ut one Dy one in the order in
which they have “een moved, and decided, if recessary,
by division. If any motion is carried, the person
presiding shall, 'rlthout putting later mot ions,
declare that the memder wroposed in the motion which
. has yeen carried, has 3een chosen as \_he Deouty
Speakez: of the House.," i

(3) In the prescnt case, notices of motions for the
5 i electlon of 'rhr: eputy @ealcer can He given yefore noon
' on the 16th Decemder, 1993, in Room No.53, Ol Secre-
}.tariat, Delhi.

(4) Fbﬁ the convenisznce of Mnmaers, form:fos yiving
- notices of motions for election of eputy Speaker are
‘avallaﬁle in the Spcretarlat (Room Nos,. 51 & 53,‘016

Secretariat). :
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